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Introduclion of Feeder Air Service 
10 Callcut from Cochln-Coibma-

tore and Mangalore 

932. SARI P. GOPALAN : 
SHRI K. M. ABRAHAM: 
SHRI K. RAMANI : 
SHRI A. K. GOPALAN : 

Will the Minister of TOURISM AND 
CIVIL AVIATiON be pleased to state: 

(0) whether the Government of Kerala 
had written to the Chairman of the Indian 
Airlines Corporation with regard to the 
introduction of a fceder air service to Calicut 
from Cochin, Coimbatore and Ma~galot'e; 

and 
(b) if so, the reaction of Government 

thereon? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATiON (DR. KARAN SINGH): 
(a) Yes. Sir. 

(bl The Corporation will air link Calicut 
when the aerodrome there is completed. 

AcquisitIon of Land for Construction 
of Calicul Airport 

933. SHRI P. GOPALAN : 
SHRI E. K. NAYANAR : 
SHRI C. K CHAKRAPANI : 
SHRI VISWANATHA MENON: 
SHRI A. K. GOPALAN : 

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) whether it is a fact that Government 
have nol yel sanctioned the reQuisile funds for 
the acquisition of the land to start the cons-
truction of Calicut Airport; and 

(bl if so, the reB$ODS for tbe delay? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH) : 
(a) and (b). The estimates for acquisition 
of land are under scrutiny for accord ina 
financial sanction. 

President's Rule In Blbar 

934. SHRI B. P. MANDAL : Will the 
Minister of HOME AFFAIRS be pleased to 
stale: 

(a) how long the President's Rule is to 
be conlinued in Bihar; 

(b) whether in view of the Conllres. 
Parly beinll disinclined to form a Ministry 
in Bihar, there is any chance of inviting 
olher political parties for forminl lovern-
ment ; and 

(c) if formation of popular Government 
is not possible in Bihar, the reason why the 
Assembly is not beinl dissolved inetead of 
beina suspended 1 

THE MINISTER OF SlATE IN THE. 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDY A CHARAN SHUKLA): (a) to (c). 
The Governor of Bihar is continuously e,,-
ploring the possibility of a stable govern-
ment and will conault the leaders or political 
parties at the appropriate time. Hence tbe 
Le~islati ve Assembly has also not been 
dissolved. 

ArrNt or Indlaa NatloDal boldlall 
Brltl.h Pa npart 

935. SHRI MOHAN SWARUP : 
SHRI S. KUNDU : 
SHRI M. H. GOWDA : 

Will the Minister of HOME AFFAIRS 
be pleuecl to Itllte : 

<a) whether It II a fact that an Indian 
national boldilll a British Passport WII 
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arratcd at Santa Cruz Airport on the 23rd 
September, 1969 ; 

(b) if so, the rea~ons of his arrest; 
rc) whe,her any documents were recover-

ed from his person ; and 
(d) dctaiJ8 of the incident? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHAR AN SHUKLA)· (a) The 
Government of Maharashtra have intimated 
that no Indian national holdine B British 
Passport woo arrested by Bombay Police at 
Santa Cruz Airport on or about 23rd Sep-
tember. 19 9. 

(al to (d). Do not arise. 

Acquiring of Land for Haldla Port 

936. SHRI S. C. SAMANTA : Will 
the Mini~ter of SHIPPING AND TRANS-
PORT be pleased to state: 

(al whether all the lands required for the 
Port of Haldia ha.e been acquired as schedu-
led; 

(b) if not, the reasons therefor; 
(CI whether it is a fact that lands 

already notified are not going to be acquired; 
and 

(d \ how many land acquisition cases are 
stl·1 pending? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS. AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
IQBAL SINGH): (a) to (d). The Govern-
ment of West Bengal issued a notification in 
1959 under Section 4 of the Land Acquisi-
tloll Act, 1894 for the acquisition of 
17.52 square miles of land for the 
Haldla Project. The acquisition proceedings 
commenced in 1963. Out of the 14 square 
miles of land finally decided to be acquired 
for the project, possession of appro~imately 

8 square miles (If land has been received by 
the Calcutta Port Commissioners. The 
acqui.i ion of the balance area is held up 
due to civil rules and injunctions issued by 
the Calculla High Court. 

Reorlenfatloll of Edueatloa.1 S,ltem 

937. SHRI S. C. SAMANTA: WID 
the Minister of EDUCATION AND 
YQUTH SERVICES be plMMd to state 

the steps that are beiDI takeD to re-
orientate the educational system in the 
country in terms of job-orientation, work 
experienoe. and tile production of skills nd 
attitudes that would make for self-employ-
ment rather than merely a sean..-h for jobs, 
as su .. ted by the Bducation Minister at 
Madurai University on September I, 1969 
while delivering Convocation address? 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. V. K. 
R. V. RAO) : It is proposed to initiate pilot 
projects in selected areas to tryout meaning-
ful experiments in the,e fields. The details 
of the scheme are being worked out. 

Grant of LoaDS to O"D«I of SalllDI 
V_II ID Kerala 

939. SHRr E. K. NAYANAR: 
SHRI VISWANATHA 

MENON: 
SHRIMATI SUSEELA 

GOPALAN: 
SHRI A K. GOPALAN: 

Will the Minister of SHIPPING AND 
TRANSPORT be pleaaed to state: 

(a) whether it is a fact that Kerala 
Government have requested for Irantinl 
loans to owncrs of sailing vessels for purposes 
of mechanisation of their existinl vessels and 
for the construction of new mechanised 
sailing vcssels of approved modern scientific 
designs: 

(b) if 10 the decision that h.. been 
taken by Government in this relard ; and 

(c) If no, decision has heen taken, the 
rcasons for delay? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS. AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
IQBAL SINGH) : (a) and (b). The 
Kerala Government had requested tor the 
grant of • loan of Rs. 2.03 lakhs for the 
construction of a mecbanilld .. Ulna veuel 
by a lailinl YII8IeI. owaer and this wu 
sanctioned, by the Ooverameat of Iodla III 
February 1969. 

(0) Dota nOC u .... 




